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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 724 OF 2023

IN THE MATTER OF:
BITTU ....APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENT(s)
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S.NO. | PARTICULARS PAGE NO.
1. RESPONSE TO SHOW CAUSE NOTICE ON

BEHALF OF DISTRICT MINING OFFICER,
GHAZIABAD IN COMPLIANCE OF THE ORDER
DT. 22.01.2026 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI

ANNEXURES

2. COPY OF THE U.P. MINOR AND MINERAL
(CONCESSION) RULES, 2021 ANNEXED
HEREWITH AS ANNEXURE R-1.

3. COPY OF THE FIR DT. 17.02.2026 ANNEXED
HEREWITH AS ANNEXURE R-2
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4. COPIES OF THE LETTERS DT. 07.02.2026 AND
10.02.2026 ANNEXED HEREWITH AS
ANNEXURE R-3

3. COPIES OF THE CURRENT PHOTOGRAPHS
ANNEXED HEREWITH AS ANNEXURE R-4

6. COPY OF THE OM DT. 21.11.2020 ANNEXED
HEREWITH AS ANNEXURE R-5

7. COPIES OF THE LETTERS DT. 24.01.2026
ANNEXED HEREWITH AS ANNEXURE R-6

8. COPY OF THE CHALLANS DEPOSITED BY THE
OWNERS ANNEXED HEREWITH AS ANNEXURE
R-7

8. COPY OF THE LETTER DT. 09.02.2026 ANNEXED
HEREWITH AS ANNEXURE R-8
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BEFORE THE HON'BLE NATIONAL GREEN TRIBU

PRINCIPAL BENCH, NEW DELHI

OA NO. 724 OF 2023

IN THE MATTER OF:

BITTU .... APPLICANT
VERSUS

STATE OF U.P. & ORS. ...RESPONDENT(s)

RESPONSE TO SHOW_ CAUSE NOTICE ON BEHALF OF DISTRICT

MINING OFFICER, GHAZIABAD IN COMPLIANCE OF THE ORDER DT.

22.01.2026 PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL,

NEW DELHI

z ;
[,EﬂUQQBH Cﬁ"Tugg\éEdD about 3. years Slo (MEsn. CladTvRVEDL
presently posted as District Mining Officer, Ghaziabad do hereby solemnly

affirm and state on oath as under;
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. That I, the Deponent in the above captioned matter am fully conversant with
the facts of the case and is competent and authorized to swear the present

response.

. That I state that the contents of the response have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

. Background and Issuance of Show Cause

. That the present matter was last listed for hearing on 29.01.2026, wherein the
Hon’ble Tribunal directed as under:

“27. However, before passing any orders against the District Mining Officer,
Ghaziabad and the Additional District Magistrate (F&R), Ghaziabad, notices
are ordered to be issued to them requiring them to show cause as to why

appropriate orders be not passed against them by this Tribunal.”

. That in compliance of the aforesaid order, it is submitted that the Deponent

has utmost regard for Hon’ble Tribunal and has complied with all the orders

and directions issued from time to time. The Deponent has ensured




11.

907

compliance with SSMG-2016 and EMGSM -2020 issued for sand mining as

per orders of Hon’ble Tribunal.

. That the lease area has been inspected by the Deponent in person as well as

with joint committees formed for the purpose and ensured any violation that
has been detected is dealt with as per rules and penalty is imposed upon the

leaseholders as per the procedure mentioned in UPMMCR-2021.

Immediate Action Upon Receipt of Video Evidence and Imposition of

Statutory Penalty under Rule 60 (2)

It is most respectfully submitted that, in case of the video supplied by the
applicant to the Hon’ble Tribunal, immediate cognizance and necessary
actions in accordance of law was initiated. That the authorities have taken
prompt and appropriate action in accordance with law, and no inaction or

arbitrariness can be attributed to the answering Respondents.

That the U.P. Minor Minerals Rules, 2021 in Section 76 and 77 states as

under:
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“76 (1) No court shall take cognizance of any offence punishable under these
rules except on a complaint in writing of the fact constituting such offence by
the District Officer or by any officer authorised by him in this behalf.

(2) No court inferior to that of a Magistrate of the First Class, shall try any
offence under these rules.

77 (1) Any offence punishable under these rules may, either before or after
the institution of the prosecution be compounded by the District Officer or by
such officer as the State Government may by general or special order
authorise in this behalf on payment to

the State Government of such sum as such officer may specify: Provided that
in the case of an offence punishable with fine only, no such sum shall exceed
the maximum amount of fine, which may be imposed for that offence.

(2) Where an offence is compounded under sub-rule (1), no proceeding or
Surther proceeding, as the case may be, shall be taken against the offender
in respect of the offence so compounded and the offender if in custody shall
be released forthwith along with the seized vehicle, equipment or mineral if
any after deposition of cost of mineral along with the compounding fee:
Provided that where the application for compounding has not been received
within 3 working days, the officer concerned shall file a complaint in writing

before the competent court.”
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A Copy of the U.P. Minor and Mineral (Concession) Rules, 2021 have been

annexed herewith as ANNEXURE R-1.

. That accordingly, Show Cause Notice No. 1023 dated 21.01.2026 was issued
by the Additional District Magistrate (F/R) to the Project
Proponent/leaseholder for carrying out loading activities at about 9:30 PM on
02.01.2026 in contravention of EC conditions. That the Project Proponent
submitted a reply vide letter dated 23.01.2026; however, the same was found
to be unsatisfactory upon examination. That thereafter, in exercise of
powers under Section 60(2) of the U.P. Minor and Mineral (Concession)
Rules, 2021, a penalty of Rs. 50,000/- was imposed vide letter dated
24.01.2026, which has been deposited by the Project Proponent on
27.01.2026.

The relevant portion of the section is reproduced herein for ready reference:
“60. (2) The lessee who does mining works contravening the terms and
conditions mentioned in the approved mining plan and clean environment
certificate issued as per the provisions provided under rule-35, then he will
be liable for penalty at the rate of Rs. 50,000/- per occasion of default that

shall be recovered by the District Magistrate.”
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9. That in the present case, the violation was compounded as per procedure laid
under Rule 60(2) relating to contravention of EC conditions, and the statutory

penalty was imposed in accordance with law.

10.1t is further most respectfully submitted that the Hon’ble Tribunal in Para 36
of the order dt. 22.01.2026 directed as under:
“36. The Commissioner of Police, Ghaziabad is ordered to direct SHO of the
concerned Police Station to register FIR regarding the incident of illegal
mining regarding which video clips have been filed before this 22 Tribunal by
seeking written complaints/recording statement of the applicant if so,
considered necessary. "
That in compliance of the aforesaid directions of the Hon’ble Tribunal an FIR
No. 0051 dated 17.02.2026 has been duly registered by the Police under
Section 303(1) of the Bharatiya Nyaya Sanhita, 2023 and Sections 4 and 21
of the Mines and Minerals (Development and Regulation) Act, 1957 against
the unidentified JCB machine found engaged in illegal mining activities on
the riverbank at Village Pachayara on 02.01.2026, as well as against its
unidentified driver.

A Copy of the FIR dt, 17.02.2026 has been annexed herewith as ANNEXURE
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11.That action in question was taken strictly in accordance with the rules and
procedures as understood and applicable at the relevant time and no
dereliction of duty has occurred on the part of the Deponent. There was no
intention whatsoever to disregard or deviate from the directions of the Hon’ble

Tribunal or the prescribed legal provisions.

I11. Clarification Regarding Allegation of Mining within River Stream

12.Further, the Hon’ble Tribunal observed vide order dated 29.01.2026 as under:
"24. These observations made by the District Mining Officer, Ghaziabad are
patently wrong as from video clip recorded on 02.01.2026 at 10-09 p.-m., it
can be seen that illegal mining is being done through JCB from the river

channel/stream of River Yamuna during night which is completely prohibited. ”

13.That it is germane to submit here that a letter dt. 07.02.2026 was sent to the
applicant by the Deponent to clarify in what circumstances the said video was

made and what was observed on the spot. In reply to the aforesaid letter, the

Applicant vide letter dated 10.02.2026, stated that the said video was made

and supplied to the applicant by the driver of a dumper named Mohsin son of

\Vakil resident of village Badarpur and the intent was to highlight loading in
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night time in violation of EC condition and machine was loading from the pit
rather than river stream.
Copies of the letters dt. 07.02.2026 and 10.02.2026 have been annexed

herewith as ANNEXURE R-3.

14.That the video where JCB is loading from water appeared to be from an arca
within the lease where water was present in the pits created due to mining
rather than it being active river stream. The water present was also stagnant
which can be verified from the video placed on record by the Applicant. A
current photograph reflecting the similar situation as depicted in the video is
placed on the record taken during field inspection on 08.02.2026.
Copies of the current photographs have been annexed herewith as

ANNEXURE R-4.

IV. Seizure Of Vehicles and Recovery of Penalty

15.That the Additional District Magistrate (F/R), Ghaziabad, vide letter dated
24.01.2026 addressed to the Regional Officer, UPPCB, informed that during
field inspections conducted on 03.01.2026 and 06.01.2026, the Naib

Tehsildar, Loni, intercepted Dumper No. UP17 BT9889 along with one trolley

without tractor, and Dumper Nos. PB-05 AQ-4930 and DL-01 GE-2544,
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respectively, for illegal transportation of ordinary sand, and handed them over
to Police Station Tronica City. It was further stated that, in terms of Office
Memorandum No. 1316/Mining Section-Ghaziabad/2020-21 dated
21.11.2020 which was also reiterated in the judgement dt. 26.02.2021 in
the matter of NGT Bar Association Vs Virender Singh (State of Gujarat)
(OA No. 360 of 2015), the Regional Officer is authorized to recover
environmental compensation from such seized vehicles, and accordingly, the
relevant records were enclosed for necessary recovery and intimation to the
Regional Officer.

A Copy of the OM dt. 21.11.2020 has been annexed herewith as
ANNEXURE R-5.

Copies of the letters dt. 24.01.2026 have been annexed herewith as

ANNEXURE R-6.

16.Further, the owners of vehicle seized on 06.01.2026 have paid following

penalties imposed by Mining department as per UPMMCR-2021 Rule 72 (6)

and UPPCB as per OA 360/2015
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 Vehicle Number Owner Name | Mining Penalty | Environmental
imposed and | compensation
recovered imposed and
(Royalty + Price | recovered
of mineral +
ISTP+
compounding
fee)
Titu s/o Lilu,
resident of
DL1GE2544 Sonia Vihar, Rs 36880/- Rs 4,00,000/-
Karawal Nagar,
Delhi
Gule Abad s/o
PBOSAQ4930 | Mubarak All| - posesnn | Re 300000
resident of
Sangrur, Punjab

A Copy of the challans deposited by the owners of the vehicles has been annexed

herewith as ANNEXURE R-7.

V. Compliance with restraint order

1'7.Compliance with Hon’ble Tribunal order of restraining the leaseholder from
further mining: -
“39.In view of the facts and circumstances of the case and ‘Precautionary’
Principle embodied in Section 20 of National Green Tribunal Act, 2010,

respondent no. 8 is restrained from carrying out any further mining in the
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Director, Mining and Geology, Uttar Pradesh, the District Mining Officer,
Ghaziabad, the District Magistrate, Ghaziabad and the Commissioner of
Police, Ghaziabad are directed to ensure that no mining take place in the

mining lease site and surrounding areas in Ghaziabad.”

18.That a letter dated 09.02.2026 was issued by ADM (F/R) to the leaseholder
directing to close the mining operation in compliance with Hon’ble Tribunal
order.
A Copy of the letter dt. 09.02.2026 has been annexed herewith as

ANNEXURE R-8.

19.That the Deponent has highlighted each and every incident reported by the
applicant and subsequent action that has been taken by the district
administration in the earlier affidavits. The Deponent has also acted in aid of
the Tribunal while enforcing its directions against illegal mining in Yamuna
riverbed area along Delhi- UP border while coordinating with Joint Inter State

Task Force members.

20.That any inadvertent error that might have occurred was unintentional, and
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21.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

e

PONENT

VERIFICATION

Verified at Ghpz)@8apon this 17day of February, 2026, that the

contents of the above affidavit from paragraphs 1 to 21 are believed to
be true and correct to the best of my knowledge and belief. No part of

it is false and nothing material has been concealed therefrom.

e
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Register of 57. A register of all applications for mining permits, with details of permits issued, shall be
mining maintained in Form MM-9, in the office of District Officer or the officer authorised to

posity grant mining permits.
CHAPTER VII
CONTRAVENTIONS, OFFENCES AND PENALTIES
Petalty for 58.  Whoever contravenes the provisions of rule 3 shall on conviction be punishable with
unauthorized imprisonment of either description for a term which may extend up to five years or
mining with fine which shall not be less than of 2 lacs rupees per hectareand which may
extend to five Lacs rupees per hectare of the area, or with both.
Consequences 59.(1) The State Government or any officer authorised by it in this behalf may terminate
of non-payment the mining lease after serving a notice on the lessee to pay within thirty days of the

of royalty rent

i dmd receipt of the notice any amount due or dead rent under the lease including the

royalty due to the State Government if it was not paid within fifteen days next after
the date fixed for such payment. This right shall be in addition to and without
prejudice to the right of the State Government to realise such dues from the lessee
as arrears of land revenue. .

(2) Without prejudice to the provisions of these rules, simple interest at the rate of 18
percent per annum may be charged on any rent, royalty, demarcation fee.and any
other dues under these rules, due to the State Government after the expiry of the
period of notice under sub-rule (1):

Provided that the District Magistrate, after adjusting the security money
against the total amount due, shall issue recovery certificate for recovery of the
outstanding amount.

Consequencesof 00.(1) The proponent who has received letter of intent however has not produced mining
contravention of plan or has not applied for grant of Environment Clearance within the stipulated
oo couiions period of one month as per the provisions mentioned in rule-35 shall be liable for
penalty of Rs. Ten thousand per day. On failure to deposit the amount of penalty,
the same shall be deducted by the District Magistrate from the security money
deposited against the concerned leaseln case the proponent fails to execute the
lease deed within one month of obtaining environment clearance certificate, the
District Magistrate shall, subsequent to cancelling the letter of intent, Jforfeit the
first inswallment and security money deposited by the proponent in favour of the

ate Government.
}}o)}T' he lessee who does  mining works contravening the terms and conditions
\ mentioned in the approved mining plan and clean environment certificate issued as
per the provisions provided under rule-35, then he will be liable for penalty at the
rate of Rs. 50,000/~ per occasion of default that shall be recovered by the District
Magistrate.

(3) If the lease holder disobeys the provisions of rule-36 then penalty at the rate of
rupees twenty five thousand per day for each and every default shall be levied by
the concerned District Magistrate. In case of default on deposit of such levied
penalty the concerned District Magistrate will deduct the said amount from the
amount of security deposited against the said mining lease.

(4) According to the provisions provided under rule 42 (h) mining work through
suction machine/lifter into the water stream will be prohibited. If any lessee is
found contravening the provisions of the said rule then he will be liable for penalty
at the rate of Rs. five lakh per occasion of contravening act, which will be
recovered on the order of District Magistrate or Director. On failure to deposit of
the above mentioned amount of penalty the same shall be deducted by the District
Magistrate from the security money deposited against the concerned lease.

(5) Any lessee holding a mining lease who commits a breach of any of the conditions
provided in rule 45 shall be liable for levy/penalty of Rs. fifty thousand. On failure
to deposit the said amount of penalty the same shall be deducted by the District
Magistrate from the security money deposited against the concerned lease.

(6) Where the lease holder fails to confirm to the prescribed loading norms, penalty of
Rs. 25,000.00 per occasion of default shall be imposed by the District Magistrate.

THE UTTAR PRADESH MINOR MINERALS (CONCESSION) RULES, 2021
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Upon failure to deposit the said penalty, the same shall be deducted by the District
Magistrate from the security money deposited against the concerned lease.

(7) Where the proponent fails to complete all desired formalities for obtaining
Environment Clearance as required by the competent authority within the stipulated
time frame, the District Officer may cancel the letter of intent issued in his favour.

Consequencesof 01 (1) In case of any breach or contravention by a lessee of any of these rules or

contravention of conditions and covenants contained or deemed to be contained in the lease except
r“'ez_?_“d . those relating to payment of royalty, rent or other sums due to the State
conditions O a0

o genmn;’dy Government, the State Government may, after giving the lessee a reasonable

opportunity to s tate his case,terminate the lease. The right shall be in addition to
and without prejudice to the provisions of rule 60
(2) If a lease is terminated under sub-rule(1) or rule 59, the lessee may be black listed
by the District Officer for such period, not exceeding two years, as he may consider
Lo\ proper which shall be uploaded on the website of the department and_during the}
?said period no mineral concession under these rules shall be granted to him. An
< in thisT ¢ made 1n the remarks column of the registers of mining
lease or the auction lease, as the case may be.

(3) If any person other than the mining lease holder or entity held is convicted for the
charge of illegal mining/transportation, then beside the penalty/ punishment, name
of such person or entity will be listed into the blaek list by the State Government
and will be uploaded and displayed on the website of the department and no mining
lease under these rules shall be granted within such period in favour of the said
person or entity.

CHAPTER VIII

MISCELLANEOUS
Power to rectify 62. Any clerical or arithmetical mistake in any order passed under these rules by the
Snssel e State Government or any other competent authority or officer may be corrected by

the State Government, authority or officer, as the case may be;
Provided that no order prejudicial to any person shall be passed unless he
has been given a reasonable opportunity for stating his case.
63.(1) All registers prescribed to be maintained by these rules shall be open to inspection

II){: i‘;if?f on payment of a fee of twenty rupees for an entry.

inspection (2) Certified copy of an entry of the registers referred to in sub-rule (1) and the orders
passed by the District Officer on any application may be obtained by any person on
payment of a fee of -

(a) Rs. 100.00 for obtaining the copy within seven days, and
(b) Rs. 200.00 for obtaining the copy within twenty four hours.
Explanation 1: 'An entry' means all entries in respect of one permit or mining lease
or auction lease, as the case may be.
Explanation II : The fee shall be paid in the manner prescribed under rule 65 and the
treasury challan shall be accompanied with the application for inspection or for
certified copies, as the case may be.
Change ofname, ~ 64.(1) An applicant for or the holder of a mining lease shall intimate to the State
nationality efo. Government within sixty days any change that may take place in his name,
nationality or other particulars mentioned in the relevant Forms.
(2) In the case of the death of an applicant / leaseholder, application of the mining lease
/executed mining lease will be considered in favour of his legal heir. In this regard,
after proper examination, order will be issued by the District Magistrate.
Mode of payment 65, ~ Any amount payable under these rules shall be paid in such manner as the State
b s Government may specify in this behalf
Facilities for 66.(1) Every owner, agent or manager of a mine shall permit students of mining and
training of students geological institutions approved by the State Government to acquire practical
training of the mines and plants operated by them and provide all necessary facilities
required for the training of such students.
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person/company in the interest of industrial promotion, in whose favour the
reservation has been made subject to such terms and conditions as may be decided
by the State Governemnt.

(3) The mining lease for a period not exceeding ten years may be granted under this
rule, as may be decided by the State Government.

(4) The Lessee, to whom a lease has been granted under this rule, shall pay to the
Government all amount payable by a lessee under these rules and such additional
charges as may be decided by the State Government from time to time.

Explanation:- For the purposes of this rule, "Government organization" shall mean a
Government department or corporation established under any Central or State Act or
a Government company within the meaning of clause (45) of sectien 2 of the
Companies Act, 2013 and includes State authorities or organization controlled
substantially by Central or State Government.

Roiibo st ind 71.(1) The Government may arrange to collect the royalty or dead rent from the holders of

rent may be mining leases through a contractor, and such holders when directed by the State
:}(,)r“ec;d Government to do so, shall pay the royalty or dead rent to such contractors at the
ou; a

rates specified in their lease during such period as may be directed.

(2) The consequences of non payment to the contractor of royalty or dead rent, as the
case may be, by the holders of mining leaseshall be the same as on default of
payment to the State Government, and the State Government shall in that case, have
all the powers for the recovery of the arrears from the lessee and in respect of
determination of the lease as provided in these rules.

(3) The State Government may enter into agreement withany person who is considered
suitable, whether by holding an auction or by inviting tenders or in any other manner
to collect royalty or dead rent of the holders of mining leases in a specified area
during a period not exceeding three years on such terms and conditions as are
considered suitable.

W 72.(1) The holder of a mining lease or permit or a person authorised by him in this behalf

transport of the shall issue a pass in Form MM-11 or Form e- MM-11 prepared through electronic

minerals process to every person carrying, a consignment of minor mineral by a vehicle,
animal or any other mode of transport, the State Government may, through the
District Officer, make arrangements for the supply of printed MM-11 Form books
on payment basis.

(2) No person shall carry, within the State a minor mineral by a vehicle, animal or any
other mode of transport, without carrying a pass in Form MM-11/ Form e-MM-11
issued under sub rule (1), valid transit pass issued under rule 7(3) of Uttar Pradesh
Mineral (Prevention of Illegal Mining, T ransportation and storage) Rules, 2018 or
similar valid transit pass issued by any other State:

Provided that if the State Government enters into an agreement to collect the
Royalty through contractor, receipt of royalty or zero receipt as the case may be shall
be issued by such contractor and in such cases carrying out such receipt with Form
MM-11/ form e-MM-11 will be mandatory for transportation.

Provided further that the transportation of the mineral will be valid only after the
State Government has determined the regulation fees imposed from time to time on
the mineral coming from other State.

(3) Every person carrying any minor mineral shall, on demand by any officer
authorised under Rule 67 or such officer as may be authorised by the State
Government in this behalf,show the said pass to such officer and allow him verify
the correctness of the particulars of the pass with references to the quantity of the
Minor Mineral.

(4) The State Government may establish a check post for any area included in any
mining lease or permit and when a check post is so established public notice shall
be given to this fact by publication in the Gazette and in such other manner as may
be considered suitable by the State Government.

contractor
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(5) No person shall transport a minor mineral for which these rules apply from such
area without first presenting the mineral at the check post established for that area
for verification of the weight or measurement of the mineral.

(6) Any person found to have contravened any provision of this rule then the District
Magistrate will recover penalty of Rs. 25, 000/- (twenty five thousands) alongwith
the price of such minor mineral including royalty and any such penalty for
violation of environmental norms, as prescribed by the State Government
From time to time. After deposit of the entire amount mentioned above the vehicle
etc including minor mineral will be released.

73.  The State Government may, by notification in the Gazette, direct that any power

e exercisable by it under these rules, may in relation to such matters and subject to
such conditions, if any, as may be specified in the notification, be exercisable also
by such officer or authority subordinate to the State Government as may be
specified in the notification.

Aviilatilisy of 74. (1) If any area, which was held under a mining lease under chapter-II or reserved under

area for regrant section 17-A of the Act, becomes availablefor regrant on mining lease, the District

on mining lease Officer shall notify the availability of the area through a notice inviting for
to be notified applications for grant of mining lease specifying a date, which shall not be earlier

than thirty days from the date of notice and giving description of such .area and a
copy of such notice shall be displayed on the notice board of his office and shall also
be sent to the Tehsildar of such area and the Director.

(2) The applications for grant of mining lease under-sub rule (1) shall be received
within seven working days from the date specified in the notice referred to in the said
sub-rule, if, however, the number of applications received for any area is less than
three, the District Officer may further extend the period for seven more working days
and if even thereafter, the number of applications remain less than three, the District
Officer shall notify the availability of the area a fresh in accordance with the said
sub-rule.

(3) An application for grant of mining lease for sucharea, which is already held under a
lease or notified under sub-rule (1) or rule 23 or reserved under section-17A of the
Act and whose availability has not been notified under sub-rule (1) shall be deemed
to be premature and shall not be considered and the application fee thereon if paid
shall be refunded.

75.(1) The holder of a mineral concession under these rules, shall submit quarterly return
in respect of the preceding quarter in Form MM-12 to the District Officer and to the
Regional office of the Director, in the second week of July, October, January and
April every year.

(2) Whenever any holder of mineral concession fails to submit the return within the
time specified in sub-rule (1) he shall be liable to a penalty of Rs. 2,000.00.

Cognizanceof 16 (1) No court shall take cognizance of any offence punishable under these rules except
offences on a complaint in writing of the fact constituting such offence by the District Officer

- or by any officer authorised by him in this behalf.

(2) No court inferior to that of a Magistrate of the First Class, shall try any offence
under these rules.

Compounding (' 77 A1) Any offence punishable under these rules may, either before or after the institution

b of the prosecution be compounded by the District Officer or by such officer as the

State Government may by general or special order authorise in this behalf on
payment to the State Government of such sum as such officer may specify:
Provided that in the case of an offence punishable with fine only, no such sum
shall exceed the maximum amount of fine, which may be imposed for that offence.
(2) Where an offence is compounded under sub rule (1), no proceeding or further
proceeding, as the case may be, shall be taken against the offender in respect of the
offence so compounded and the offender if in custody shall be released forthwith
along with the seized vehicle, equipement or mineral if any after deposition of
cost of mineral along with the compounding fee:
Provided that where the application for compounding has not been
received within 3 working days, the officer concerned shall file a complaint in
writing before the competent court.

Returns

of offence
——
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(5) No person shall transport a minor mineral for which these rules apply from such
area without first presenting the mineral at the check post established for that area
for verification of the weight or measurement of the mineral.

(6) Any person found to have contravened any provision of this rule then the District
Magistrate will recover penalty of Rs. 25, 000/- (twenty five thousands) alongwith
the price of such minor mineral including royalty and any such penalty for
violation of environmental norms, as prescribed by the State Government
From time to time. After deposit of the entire amount mentioned above the vehicle
etc including minor mineral will be released.

73. The State Government may, by notification in the Gazette, direct that any power
exercisable by it under these rules, may in relation to such matters and subject to
such conditions, if any, as may be specified in the notification, be exercisable also
by such officer or authority subordinate to the State Government as may be
specified in the notification.

Availabiiiy of 74. (1) If any area, which was held under a mining lease under chapter-II or reserved under

area for regrant section 17-A of the Act, becomes availablefor regrant on mining lease, the District

on mining lease Officer shall notify the availability of-the area through a notice inviting for

to be notified applications for grant of mining lease specifying a date, which shall not be earlier
than thirty days from the date of notice and giving description of such area and a
copy of such notice shall be displayed on the notice board of his office and shall also
be sent to the Tehsildar of such area and the Director.

(2) The applications for grant of mining lease under-sub rule (1) shall be received
within seven working days from the date specified in the notice referred to in the said
sub-rule, if, however, the number of applications received for any area is less than
three, the District Officer may further extend the period for seven more working days
and if even thereafter, the number of applications remain less than three, the District
Officer shall notify the availability of the area a fresh in accordance with the said
sub-rule.

(3) An application for grant of mining lease for sucharea, which is already held under a
lease or notified under sub-rule (1) or rule 23 or reserved under section-17A of the
Act and whose availability has not been notified under sub-rule (1) shall be deemed
to be premature and shall not be considered and the application fee thereon if paid
shall be refunded.

75.(1) The holder of a mineral concession under these rules, shall submit quarterly return
in respect of the preceding quarter in Form MM-12 to the District Officer and to the
Regional office of the Director, in the second week of July, October, January and
April every year.

(2) Whenever any holder of mineral concession fails to submit the return within the
time specified in sub-rule (1) he shall be liable to a penalty of Rs. 2,000.00.

Cognizanceof 10 (1) No court shall take cognizance of any offence punishable under these rules except
offences on a complaint in writing of the fact constituting such offence by the District Officer

e or by any officer authorised by him in this behalf.

(2) No court inferior to that of a Magistrate of the First Class, shall try any offence
under these rules.

compounding (77 A1) Any offence punishable under these rules may, either before or after the institution

of offence - of the prosecution be compounded by the District Officer or by such officer as the

- State Government may by general or special order authorise in this behalf on

payment to the State Government of such sum as such officer may specify:
Provided that in the case of an offence punishable with fine only, no such sum
shall exceed the maximum amount of fine, which may be imposed for that offence.
(2) Where an offence is compounded under sub rule (1), no proceeding or further
proceeding, as the case may be, shall be taken against the offender in respect of the
offence so compounded and the offender if in custody shall be released forthwith
along with the seized vehicle, equipement or mineral if any after deposition of
cost of mineral along with the compounding fee:
Provided that where the application for compounding has not been
received within 3 working days, the officer concerned shall file a complaint in
writing before the competent court.

Delegation

Returns
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(3) The officer compounding the offence under sub-rule (1) shall maintain a register
showing the following details:

(a) serial number (by financial year),

(b) name and address of the offender,

(©) date and details of offence,

(d) sum of compounding amount and date of its payment,
(e) signature of the officer with date and seal.

Aeisteaor 78.  The Officer referred to in rule 67 may request for the help of the local police for

Police lawful exercise of his powers under these rules and the local Police shall render all
possible assistance, as may be necessary to enable the officer to exercise the powers
under these rules.

79.  An appeal against an order passed under these rules by the District officer or the

Appeal : . S i e ; :
Committee shall lie to the Divisional Commissioner within a period of sixty days
from the date of communication of such order to the party aggrieved.

Restbica 80.  The State Government may, either suo moto at any time or on an application made

within ninety days from the date of communication of the order, call fof the examine
the record relating to any order passed or proceeding taken by the District Officer,
Committee, Director or the Divisional Commissioner under these rules and pass

such orders as it may think fit.
Fess: 81.  The appeal under rule 79 or an application under rule 80 shall be presented in form
MM-13 in duplicate and be accompanied with a treasury receipt showing that a fee
of twenty five hundred rupees has been paid in Government treasury to the credit of
the State Government under the head specified under rule 65.

CHAPTER- IX
GRANT OF PROSPECTING LICENSE OR MINING LEASE FOR DIASPORE,
PYROPHYLITE, FELDSPAR, CALCIT E, SILICA SAND, CHINA CLAY, QUARTZ,
etc.
82. The provisions of this chapter shall be applicable for diaspore, pyrophylite,
dolomite, feldspar, calcite silica sand, china clay, quartz and any other minerals
notified by the Government of India, by notification no.S.0. 423(E), dated 10-
02-2015 as a minor mineral.

83. The provision of chapter I, IV and VI shall not be applicable to the lease

granted under this chapter.
Remetmoithe 84, No mining lease or prospecting license shall be granted to any person who is

ﬁ: 2:;:cfﬁng not an Indian National.
license or mining Explanation - For the purpose of this rule a person shall be deemed to be an
lease Indian National,-

(a) in the case of a public company as defined in the Companies Act,
2013, (Act no. 18 of 2013) only if a majority of the directors of the company
are citizens of India and not less than fifty-one percent the share capital thereof
is held by persons who are either citizens of India, or Companies as defined in
the Companies Act, 2013(Act no. 18 of 2013);

(b) in the case of a private company as defined in the companies Act, 2013
(Act no. 18 of 2013), only if all the members of the company are citizens of
India;

(c) in the case of firm or other association of individuals, only if all the
partners of the firm or members of the association are citizens of India; and

(d) in the case of an individual, only if he is a citizen of India :

Provided that no mining lease shall be granted unless it is being
satisfied that there is evidence to show that the area for which the mining lease
is applied for has been prospected earlier or existence of the mineral therein has
been otherwise established .
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923 R-2

N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

yoH a1 Rare
(ermT 173 s U9 va g & aga)

1. District/Unit (fSretT/gats): amion (sfeare miSamene)
P.S. (ITT): ciivepr €&t Year (a¥): 2026
FIR No.(v.9.X. €.): 0051
Date &Time of FIR(Y.9.IX. &t feAtw/awa): 17/02/2026 01:39

2. S.No. Acts (3rfarfaam) Sections (&TT(V))

(.9.)
1 | 9RAR =g gigdr (s TF TE), 2023 303(2)
2 O Ud g s (e o ) 4

rfa=am 1957

3 | @F Ud g (fla@me & afaeE) 21

arfaf=am 1957

3.(a) Occurrence of offence (3ruxTer &Y TeAT) :

1. Day  hd Date From 02/01/2026 Date To  02/01/2026
(f&=): (i & ): (f&isn a= ):
Time Period UgX 1 Time From 00:00s<  Time To 00:00

(T9T 3rate): (I 7 ): (TIT a®): &
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

(b)Information received at P.S. (JT9T SgT AT U1d §'sc ):

Date 17/02/2026 Time (§97):01:39 &
(fe=rih ):

(c) General Diary Reference (TSHTHAT Ges ):

Entry No. 002 Date & Time 17/02/2026 01:39 &=t
(wtat® €.): (feis 3N 9na):

4. Type of Information (§a-71 &1 y&R): fafed
5.Place of Occurrence (YcHTEd):

Direction and distance from P.S.uf$¥, 05 Beat No.
1. (a) (J11 @ T 3N fea): TeRet (e 9.):
(b) Address =<} dc €39 U T
(TdT):

(c) In case, outside the limit of this Police Station, then

(Tfe ar=T AT & J1ge g a@l):
Name of P.S. District(State)
(ATAT BT ATH): (e (Tr=3)):
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)
6.Complainant / Informant (fsTaasmal/ga-Tadt ):

(a) Name (ATH): I0T0 T R &g
(b) Father's/Husband's Name(ftraT / afe o
(c) DHt/Year of Birth (5=a T / af): 07/07/1994
(d) Nationality (XT81adT): «Rd
(e) UID No. (Z3sst ¥.):
(f) Passport No.(urgmd §.):

Date of Issue (ST &Ta 6 fafd):

Place of Issue (ST &TA T TATT ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,

PAN)

S.No.(.9.) Id Type (ugdT= UF T Yh1¥) Ild Number (IgaTH 9€IT)
1

(h) Address (TdT):

S.No. | Address Type Address (UdT)
(sh.9.) |(UCIT hT UhIR)
1 | ad9= uar TIhT TT U=ITIRT, AT ST 19T, 2iwenT T&c, o

(HIAYE TSIITETE), IR TN, TR
2 | TRt uar VILL KASUMRA PS AMBALA, 3TiereT, siet!, 3% U,
TR

(i) Occupation (cgadTd):
(j)Phone number (T9TY 4.):
Mobile (FIET8e §.): 91-9634342735
7.Details of known/suspected/unknown accused with full particulars
(STa 1 |fere | srara afargsd 1 g faearor giga auie):
Accused More Than (3ITd Mt U & 3rferen gi dF @&dm):
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

S.No. Name (ATH) |Alias (SU-TH) Relative's Name Present Address
(3.9.) (TredeT® &1 ATH) | (acATT TdT)
(RE I GRS 1. ATHTeH, T (BRI
Teleh ATH I SIS, IR UL, 9RA
UdT 31T

8.Reasons for delay in reporting by the complainant/informant

(Frepraasat | gaaTsal g1 RuE 8 8 &S o+ & wRo):
9.Particulars of properties of interest (Gaf=ara grufy &1 feraw):

'S.No.
(sh.9.)

Property
Category

(gufr gvfY)

Property Type
(TFufRl &1 UHR)

Description

(Frerzun)

Value
(In Rs/-)
(=2 (T H))

10.Total value of property (In Rs/-)-G+uft &1 Hed Ted (T

11.Inquest Report / U.D. case No., if any (e H1&T iXUic / . St.uswr €., i
B &l ):

S.No.

UIDB Number

12.First Information contents (TJH AT dZT ):

el AGUR Tgre) Toied. ... dar & AT =T g

HIHO TSIITETE, HIGT TIeX TETd HYUAT g 1o UTelf Icfd | diehl gt

HgIcy, AT e et

TR AT T T9ET & U U aATd g | [eAied 2/1/26 @i & <ieht &7 o
AT A7 AT T & G0 112 F0 & PRk TR s/0 TSTaTe |, TR s/0
a—ar—c; NG, s/0 TAR G s/0 @Wsrﬁaﬁmmwgmﬁm

e S o o 1 e

w@ﬁzﬁrﬁwzﬁmmaamzﬁﬁ%m

USTIghd YelT & Toid Tt uTefeT o gim
TTHT U oY AT hrddigt 7 e hl ST gt 71T g foheq] TOhe o 3reer
wﬁswaﬁwﬁiﬁaﬁ%mﬁ?ﬂ%wa%ﬁw@mmﬂwﬁﬁ
I g | 31T: Wgicd & |IeX 3 g foh feHi 2/1/26 @i c de feaa o
TR H 31 G I Gl 3T TG Ielt I I°eh ATeAh o [ ThCH]
USTighel et et T DYl sd IATST 17/2/26 TS HAR T6g (I070) armm
ZivenT TSt HIWO0 MOdTe, AT0H0- 9634342735 Hie- & §0HT0 858 awet
wwmﬁﬁmgﬁsmmow%aﬂmmnmmzﬁmﬁa

Terh A GRT S1eC, & 16, Aiet Sicent ATHT gISTT & HFeX UX S iuud W
w0373owaﬁaﬂmmmnﬁlmaﬁﬁﬁaﬁ%
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.
(&t Tt wrAATEl @ FATw IuNE DI G U1 TeAdT g T U HEA Dl
dad®T A 4. zﬁgﬁ@r%ﬂﬂ%ﬁagﬁé )

(1) Registered the case and took up or
the investigation: (U &5f fhaT ()
AT 3R T & ey Torar mar ):

(2) Directed (Name of 1.0.) Rahul Tomar Rank S| (Sub-Inspector)

(STier BT BT ATH): (T<):
No. to take up the Investigation
(9.): (Y STTer 3ru+ 9Te # & & oy Ay fear mam) or (aT)

(3) Refused investigation due to (ST=r & o ):
or (%h HRYT SHR FHAT AT)

(4) Transferred to P.S. District
(rT=): (Sre):

on point of jurisdiction (T &FTIAHT & HIU gEaidiNd) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(IQrpraaedl | gaATRdl @1 yraiadt ug w gATS 71, gl <5 g3 AT9T I TH
HIdT FgeH fArpTaaear o1 & )

R.0.A.C.(3mx. 31 .7 .4Y.)
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N.C.R.B (TH.4t.3me &)

14 Signature/Thumb impression of the
complainant / informant.(f&radasat /
GATdhd! & gEAT&R | T[S BT THA):

15Date and time of dispatch to the court
(3reTed # 9N ht feAid 3Nk 90a):

I.I.F.-l (Tehieha STl WATH -I)

Signature of Officer in charge,
Police Station
(ITIT IR & GEATER)
Name THANA INCHARGE
Rank Sl (Sub-Inspector)
No. 9454405104
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N.C.R.B (TH.%.3me.&f1)

I.I.F.-l (Tehieha STl WATH -I)

Attachment to item 7 of First Information Report
(Ta® g1 R & A 7 Seauh):
Physical features, deformities and other details of the suspect/accused:

( If known / seen )

(@ferer / rfvrgm i g fadwarg, fpiaar 3R a=g foaror :

(ate aTa / @ )
S.No.(sr.9.) Sex Date/Year Build Height Complexion Identification Mark
(feim) | of Birth (dTae (cms.) (@) (s) (ugaT= =g )
SRAGID NI (e
) (@.1t.))
1 2 3 4 5 6 7
1 SINIG]
Deformities/ ~ Teeth = Hair = Eyes (31€)  Habit(s) Dress Habit(s)
Peculiarities (cTa) (sITer) (3Mmed) (TgTan)
8 9 10 11 12 13
Lan_guage Place Of (EET -an-;l-) Others (W)
/Dialect
(STT/e o) Burn Leucoder Mole @ Scar | Tattoo
Mark ma (AEET) | (FTE) (T §U HT
(ST U (qreAt )
T (athe,
Mg ) esd))
14 15 16 17 18 19 20
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N.C.R.B (TH.4t.3me &)

I.I.F.-l (Tehieha STl WATH -I)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(T &7 a+l df Ty sun afe fmraaaat / gaTadt Gicry / fegs & I 7 dg
T T 398 ATed AR aT g |)



(G JHI)
U3 I 1057/ofeto-TM¥0/2025-26 f&Ai®: 07.02.2026
i foreg 1 4t it
misraTeTg |

AT OA No. 72472023 ficg & Sovio I T 3 H UG &1 T qifsar feie
02.01.2026 THY 10:09 1) & et H |

SuRied RSTE SfTd B & b oy g Hio A R sifteRur, % faeed #
TR O.A No. 724/2023 fee & Jolo I T 34 H 3T GRT IR &1 T difgd
Reticp 02.01.2026 BT T A1 g2 Hlo iRl gRT AT 29.01.2026 1 Fwad 3Te™
o far mar @ -

24 These observations made by the District Mining Officer; Ghaziabad are
patently wrong as from video clip recorded on 02.01.2026 at 10:09 p.m., it can be seen
that illegal mining is being done through JCB from the river channel/stream of River
Yamuna during night which is completely prohibited.”

Tgt sravd BT ¢ b difeal e 02.01.2026 13 BT 81 & HROT guld: WE el

g
ot ST FIERIG o SiTaT & &Y 3110 gR1 URgd ! T dfifsal feia 02.01.2026
T 10:09 RTE) ¥ gray 7 Prafied Rrgel R Rl wy 3 gRfEa #v

i waﬁ%@rﬁqﬁoz.m.m%w10:09(?@)%@?{@1’!11%@@611%
&R ST TG ?

5 wﬁ%ﬁﬁq@oz.m.zozewmmaﬁ)ﬁm?ﬁﬁmmﬁwﬁ
BT U7 ?

3. ou gRT W @ R A i 02.01.2026 THA 10:09 R o fd

3E/VERUT ¥ YR 1 T B ? A 5
o 71//07/1/

"XL W. |
T o T4 faHieh ITIAIIR |
Rrenfiers, MRwTETE Heley Bl e e e | %%7/01/%
KIDEARN

)\\})\7 e |

R-3
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Physical Inspection of Pachayera -02 on 08.02.2026

< My Location

Location ” : Delhi, Delhi, India ==
i Mohammadpur Rd, Tehari Dawlatpur, Delhi, Delhi
110036, India
Lat 28.798519° Long 77.204498°
Sunday, 08/02/2026 05:58 PM GMT +05:30

I GPS Map Camera

i
)
3
=
=
)
2
2
o

¢ My Location * = : K 6Ps Map Camera §

Locaton "= Delhi, Delhi, India ==

- Mohammadpur Rd, Tehari Dawlatpur, Delhi, Delhi
?‘evf‘ff’" X 110036, India

‘ » Lat 28.797874° Long 77.20423°
’ Sunday, 08/02/2026 06:01 PM GMT +05:30

B GPs Map Camera

New Delhi, Delhi, India #=

Sanchar Vihar Apartments, Sec 4, Dwarka, New

Delhi, Delhi 201103, India

Lat 28.797462° Long 77.204077° - - et 08 Fébruary 2026
Sunday, 08/02/2026 04:53 PM GMT +05:30 il e 7 N S B
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R-5
(@ SrgTT)
e /2/€  /gosro—mfi0 /202021 =i 2/ / ”} 2020
Frafed S

TR arEst & Ao 6y o @ fawg F "o ifSeRor AT 3NovoTHoYo HEdT—44 /2016
IS I GATRYT I ey AR HAE T o W UG THOTAO Ho—16 /2020 H RS
AT fAATF 19.02.2020 B Soold BRI §Y Sal Wrafid AR faAib—28.02.2020 WIRT fdbar ra
2, Roraer |rd wTdY 3 feTad 8-

The seized vehicles may be dealt with as per order of this Tribunal as modified recently vide order
dated 19.02.2020 in M.A. No. 16/2020 In Original Application No. 44/2016, Mushtakeem v.MoEF

& CC & Ors., as follows: Having regard to the above practical difficulty, we modify the orders
dated 05.04.2019 and 26.07.2019 as follows:

Sr. | Category of Vehicle Penalty

No. Amount

1 Vehicles/Equipments/Excavators with showroom value more than Rs. 25 | Rs. 4 lacs
lacs and less than 5 years old.

£ Vehicles/Equipments/Excavators with showroom value more than Rs. 25 | Rs. 3 lacs
lacs and less than 5 years but less than 10 years old.

3 For the remaing Vehicles older than 10 years/Equipments/Excavators | Rs. 2 lacs
which are otherwise legally permissible to be operated and not covered
by Serial No. 1 and 2.

Note- I: On repetition of the offence by the same vehicle/equipment, order dated 05.04.2019 will
be applicable.

Note- II: The option of release may be available for a period of the one month from the date of
seizure and thereafter, the vehicles may be confiscated and auctioned.

3 A ¥ WA Ned, 9 YaiaRer Td Sfefarg gRac fRIRT, S0%0 W Wl e
Afra, o Y9 Wied, SoMo W @ WS UA W0 1672 /86—2020 s 22.00.
2020(BRITRT Ser) Td ke, e 1@ wfed, FRwes, J@Ts & 79 W& 1064/ TH-
TF0uN0E10 /2019(I1) R 06.10.2020 ERT AT FAafe o o= Ufda fbar mar 8, s
ZRT 300 HET 670 /2018 2igel Rig @AM 9@W qaiarvl, a< Ud Sefarg URad- Halleld d
3/ A wiRa #o THoSH0dI0 & IMeW fiHAid 28022020 & IUTAd W AR fawrT gr
yReTfid fomi / aiftfraet o wafavor afy & axgell Wl 70 I sRa AfEreRer B e ol
HAARI B WM | |wifed B |

37 SWRIEd 70 Y 8RR AWAR B et d A H RN wrad /ey & fewn
el @ gReTa vEd Y oY T /dRaed § uds T aredl W qaiaRoi afd @1 ayed
& e, e o =T are, mirraTe g1 iR @ S # S B S
ol oy W /URaEd B R H I Yob g ) Afed @RS eu @ avRiIR @
SBRY MRETE ERT Sl BRIGY a8+ BT FOATTHR FTHR B B priare] gilRead o1

SRR | IG9R 3ael @l gureld gffad ax | \

(@roTg R UTvSy)
ISEUEEIR

RS |

| g fess I |

gfefer— frafeRad o1 gammef gd srawged sridrE! g Ui |

. e, @ v @fed e, SaR Wk, J@HT |

. IRfSefEeRY ([0 /<m0) fSrarere |

. e e, wemur fiEr 1S, Sovo, miSrarETs @t srgureriel 9fdd |
W ARBRY MRTATETE B rurered Ui |

e
MRATETE |

A W N~
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Fratay rarfiert mivrarerg
(G U
T TG /) 4 /G 3Jo-TMfH0/2025-26 faeiep9y .01.2026
&Y SHfTHRY,
TGOl 0T &S, oo
MiaTare |

iy aTe/SFR To UP17 BT9889 T farT Taer & gTait I UMW HIURYT die & 3
uRdeT & BRI §T TTaR 0T &if a¥et ol Sy o e H |

ST fAweh 3fatTd BT § 1 -1 03.01.2026 B ATIE AGHIAGR, Wl GRI
8T YT & SR 33 FTe URag Hd §U SR To UP17 BT9889 d Ueh faT ¢aer &
Teh Y Froeg R YT Cif-iepT Ric) & T farar man 8 |

SIS P SIY T/9Rkae H S T T8 UR TiaRoT &ffcl BT axgen od 39
FRfe & BT FTT Fo 1316/Fo3To-TMM10/2020-21 faTF 21.11.2020 FRT SATTHT
3ty fopar T § |

3{ct: SIS 1o SHR To UP17 BT9889 T U faHT ¢aer &b clall ob Sifieid g9
U5 & 1Y T B2 3 AT F UG 1 Iuafe WIeR &1 b $fay uRag fbd o
F BRI I dTel b Wt A Tafaror &fd &) Igeh HRA U SHNEEAERT DI 3faTd
HRIT AT DY |

Hed: TUOR] |

T o TG fE7d SURISKITIRIR |
gt
1. forenferesrs), misrarare Aty &l JreR Yo uftd |
2. are Wl 4t Toitd $HR 3rraTd g3 ot RagaR, Farf-siare #el ecd],
NI P ST |
3. ot fas g ot ek, FYarRR- wemeRy, A misrrere S of |
4,9k
«Xl“ (fdo/RTo)
- _ |

R-6
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Frafad forenfierRY mivrrerg
(G SHT)
U AT 1030 /do3fo-TM%I0/2025-26 fAi®: 24.01.2026
REIRREIREAR]
TGuUT R S8, oo
TITTATETS |

fawa: are/STR Ho PB-05 AQ-4930 d DL-01 GE-2544 J IUGTol HIYRU &1 b 3HdY
a8 & HRUI §U GAfarul &fd a4 fhd S & grae o |

IWRI fIoe 3avTd BT § B a1 06.01.2026 1 A0 TEIHIAER, T GRT
&2 YA & R 3{dY d1 URde PHRd gU SR o PB-05 AQ-4930 d DL-01 GE-
2544 B! A5G B U1 ST Ridt & wge; fpar mar g |

UGS & 3(dey W-1/9Rag o Udbs T dTg-1 IR aiaRul &fd &1 agell 8 39
FHTATTT & BT J1T To 1316/ 3Mo-TM0/2020-21 T&ATH 21.11.2020 GRT STUH!
3fferpe fapam T B |

3{d: IR g STR To PB-05 AQ-4930  DL-01 GE-2544 & ff¥eRd 39 U
& Y AT B 3 SR I Wi DT It AR a1 & Sfdy uRas [y S &
HRUT Iad dTg-1 b W] I UgTaRUT &ifd BT Il B §U SHNGLAERT BT 3faTd BRI
SEIECERY

/
Hetdds: U] | / )/u\\\\/ﬁ
amﬁ%%iﬁmﬁWﬂw

U\L TfraeTg |
T Fo Ud faAid IR |
gfafery:-

1. Rt misrrare agiay o drex g 9fvd |
2. g PB-05 AQ-4930 & warHt ot Tt 3fTaTe ga ot gaRe 3fcfl faml- Ho Ho162,
Tl o-5, SETH - TS o 35 SMRND [ABR, AT BT srurerd [frg
3. d189 DL-01 GE-2544 & Wt 41 E1g g ot <fiet Farit §-1/1063, TTelt 025, gl
5 QAT [AgR, H1ad R, fawei-94 &1 ey | /
'ﬂANﬁ

ngm?gﬁﬁymnm




CHAMI/AN DL1GE2544 R-7
(3relig @ T UTg HH IART, J090)

Government of Uttar Pradesh

Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

IChallan No.: AKD260014854 Challan Date:16/01/2026
|assessment Year:2025-2026 [Tax Period: ONETIME
IName of the Bank:
||Unique 1d:
Ipepositor Name: TITU
|Depositor Address: Nil
Head Description Serial No. Amount (in Rs.)
085300800010000 |37 UTfterdt 4 36880.00
[Totals of the above heads -- 36880.00

A SUM OF Rs. 36880.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE
DEPOSITOR.
(Depositor Remarks->None)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAGEGTPY1, Scroll Date:-16/01/2026




2/17/26, 7:41 AM

DL1GE2544

name
Mining

email
amit.pal088@gmail.com

nature_of_pollution
Air Pollution

district
Ghaziabad

amount_EC_Imposed
400000

amount
400000

txnid
eshf_6993cd1d5e33a16771771293981

Payment Date
17-02-2026

Status
Success

Powered by ﬁlh:u

https://erp.eshiksa.net/DirectFeesv3/UPPCB/response

UTTAR PRADESH POLLUTION CONTROL BOARD

Lifestyle for
Environment

\

W LiFE

Online Environmental Compensation Payment Portal

mobile
7906878206

industry_address
Sonia Vihar Delhi

regional _offices
Ghaziabad

EC_imposed_by_compliance
NGT Order

amount_EC_Imposed_word
Four Lakh Rupees Only.

amount_word
Four Lakh Rupees Only.

TransactionNumber
260217261303935

paymentMode
Net Banking

Note :- Computer Generate Receipt & No Signature Required.
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http://eshiksa.com/

2/17/26, 7:41 AM q&‘@sa - Payment Portal
. Q31 .

https://erp.eshiksa.net/DirectFeesv3/UPPCB/response 2/2



CHAATAN
(3relig @ T UTg HH IART, J090) PB05AQ4930

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

IChallan No.: AKD260014906 Challan Date:16/01/2026
|assessment Year:2025-2026 [Tax Period: ONETIME
IName of the Bank:
||Unique 1d:
Ipepositor Name: ZAFAR
|Depositor Address: Nil
Head Description Serial No. Amount (in Rs.)
085300800010000 |37 UTfterdt 4 38500.00
[Totals of the above heads -- 38500.00

A SUM OF Rs. 38500.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE
DEPOSITOR.
(Depositor Remarks->None)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAGEGXYGS, Scroll Date:-16/01/2026




2/17/26, 7:49 AM

0O S;"ksa - Payment Portal

PB05AQ4930

name
Mining

email
amit.pal088@gmail.com

nature_of_pollution
Air Pollution

district
Ghaziabad

amount_EC_Imposed
300000

amount
300000

txnid
eshf_6993cefbc053416771771294459

Payment Date
17-02-2026

Status
Success

Powered by ﬁlh:u

https://erp.eshiksa.net/DirectFeesv3/UPPCB/response

UTTAR PRADESH POLLUTION CONTROL BOARD

Lifestyle for
Environment

\

W LiFE

Online Environmental Compensation Payment Portal

mobile
7906878206

industry_address
Sonia Vihar Delhi

regional _offices
Ghaziabad

EC_imposed_by_compliance
NGT Order

amount_EC_lmposed_word
Three Lakh Rupees Only.

amount_word
Three Lakh Rupees Only.

TransactionNumber
260217261304180

paymentMode
Net Banking

Note :- Computer Generate Receipt & No Signature Required.

12


http://eshiksa.com/

2/17/26, 7:49 AM Aﬁsa - Payment Portal
. Q4 .

https://erp.eshiksa.net/DirectFeesv3/UPPCB/response 2/2



943
FraTad frafier mRrmEe

U GG Joge [03f0-TMf3T0/2025-26 faib.c7 .02.2026

TR RamiRet mrs afdy
(USTYRS YT Y=TIR] WUE-2)

o 4t &1 g fAardt- JreiRR s,
306, ™M fABR Bl Haft, 3refire |

fasm:- Ho =amaTe Toslodto # AT O.A No. 724/2023 Bittu Versus State of Uttar
Pradesh & Ors. ® UTR 31T f&T 29.01.2026 & U & e ¥ |

SIS AW sfara w1 € b oMo uer 7§ sue mRmrETe ¥ deeta drt
ST AT YRTRT GUS-2 TMeT o 2900, 297fH0, 298f0, 3010, 302f0, 303
3041710, 303, 311ff0, 312 Yo, 3130, 3140, THaT 8512 Bo & G 12112021
11.11.2026 T 05 aY &1 3faf¥ & ford) wiiepa ud i fasam mam o |

ARy FTAvET

3 Uel H Wl Joki W= T2 F [rael 7 Hlo rarerd Tosilodlo ARG O.A
No. 724/2023 Bittu Versus State of Uttar Pradesh & Ors. T IR 3Ta=T f&17d 29.01.2026
(BT ), ST a1 06.02.2026 b1 UTwd 31 B, F fiig Ho 39 7 fmad smew uika
WW%:

39, In view of the facts and circumstances of the case and Precautionary’

Principle embodied in Section 20 of National Green Tribunal Act 2010, respondent no.
8 Is restrained from carrying out any further mining in the mining lease site till further
orders to the contrary by this Tribunal and the Director, Mining and Geology, Uttar
Pradesh, the District Mining Officer, Ghaziabad, the District Maagistrate, Ghaziabad and
the Commissioner of Police, Ghaziabad are directed to ensure that no mining take place
in the mining lease site and surrounding areas in Ghaziabad .”
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944

31i: Hio YrGTeRy Tosiocto, 75 fawelt gRT Uik mewr =i 29.01.2026 F HH
H 319 Uef H TP SIS HTHR VTSI b G UST & g ARt siedid I TRy
GUS-2 TIeT Fo 290170, 297fHo, 2980, 3010, 30210, 3030, 304ft0, 303, 3110,
312 o, 3130, 31470, IHET 8.512 Bo N @11 w1 &Y T MM I F R IpTa
THTa § Ufdeife fobar Sre § o smoept FEfRrd e sirar & R So @ ust e Rt
UBHR BT T D 7 a1 R | 3 eimacs W= ugT &5 § P1g 41 = <ifpar gt arht
Sl © T 9= Hlo =TT & SRR B SGHA HH 5 SHTIP o defic wridre!
@ S, foreres ford ofty vy FoRerd 8 |

HeTU®: gUID |

4
SENERIBCANIEEIND
ISTATETG |

U FHo Uq feier SRR |
yfdfeiy:-FafiRad o geand vd sravge eriare! 8g fta -

fed, 3de Ud @HHH AU, ITR U=T IR, TRITS |
3R, TRS HUSd, TS |

forenferend, mfsrarere |

gferT 3mgerd, MrITeTe |

fcwrep, yded Ud @i feRimery, oo, TRaT |
ISR, Ao AP BRA siferp=on, 7€ feeett |

gferyy IU-3mgad (UTHion), MierTere |
JUSTATTABR, AT |
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